Ty

=

N THE CENTRAL

—
RSN
e
)
B
-
=
i
-4
w
I
O

hexl
[€
e
L

(3

[

jos

y

[(

i

(e

U

*

-hz applicant,
Vr, Manish RBhandari ¢ Zounsel for the rezpondents,

CORAM:

Hon'ble Mr, Gopal Mrishna, Member (Judicial)
Hon'ble Mr, O,%, $ harma, 2dministrative lember

PEE HON'BLE 'R, 0O.F, SHAFMA, ADMINISTRATIVE HNMEMBER @

rder dated 10,6,1%38 is=ued by ths DL,E.0.,
Ratliam on 1H.n 123532 remitting
Disciplinary Authority £ condnet d2 nove enguiry into
the chargzz framed agsinst the zpplizcznt vide memcrandur
datad 22.1,57 may be Juashed,

2 A memorazndum dated 23,1,.27 undsr Fules @ of

the Pailway Zfervants (Discipline & Appeal) Pulss was

- = oY e - e -, i e .= 3 = R R i 3 amr~
undns snd ercass contengent/oconveyancs sllovande s, InJuiry

Officer was 2ppoint=d to inquire imks ths charges, At the

remuest of the agclicant, the Inguiry Jfficer was chang=d,
Bventually, inculiry repcct dated 20.11,287 was submittsd
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Ree 28,70 for =iizegs payment of cravellling allowances,

Therezftzr, vide communication dated 19,8,2320 2nneiuire 2-10)
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Mathority to conduct e nove enquiry ints the charges

fram=d zgaianzt the soplicant vide amzmorandum dated 23.1.87.
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acticon that would he tshen, Thereaftazr, vid

A T em e mw i m o . . -y - 0 -
3.6.1288 (Armnmesure A=11Y, Shri O,V, Farshe was apesineed

pij

s Inquiry Officer,

a

anthority had chosen to impose uopon him the penaliy of
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Sf sum of R, 23070 on him,  The zpolicank had not preferred
any apnesl against th: ordar of panaltyv. The matter,
therafore, zhcould have ended at thet stags, instead

4, The learnsd counssl for ths respondents drew our

thention
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Acpzal) Pulss, Puls 28(1)(w)(2) permits the Rerisionary

Authority o remit the oasz to the zuthcrity whish mede . the

the matter is remditted is empowsred w0 maks such further

the ociroumstanoes of
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Arawrn cur attention Lo Annsrure Pl vhersin reazons have

been recorded for remitting tha casze to the lowar authorits,
p ~ o’



(Arnermrs 2-4) by which hs had ashsd for oha

NMEficer,  Acoovding Lo him, thersfors, the res

Justified in cer

.“

dtking the case for de nowve inguiry,

‘e We have hezrd the learned counsel for She partiss

]

and have gong thirough the records including the provisions
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sarly to skirt ths main issus, nogsibly

Ths encuiry in this case,
R o e conducted denose feoom the
appointing B0, by the Discirnlinary
11

O 0y
et
1
o A
e O
it
<
q
l.
W
t-
e
l.:'.\n
L ]

O

-

1

n
~e

ot il
4
-

L_I
i
=
£

oo
ot
oy
oW
e R
{.ﬁ. e

P o

Athority,  Some reasons appear ko bz containsd in Annsrares
¢
F=5 but thes:s only show that th: revizicnary avthority was
£ the view thet the Inouiry Offizer hald not brouaght out
clearly whether each of the chargss stood praved o0 rot ard
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ground, It is further skhabsd in Anmezoars P=E that the
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the Jdisciplinary suthocity o the revisionary anthority was
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che ground that the suthorit

with the conclusion of the Inguivy Officsr or it Adoces not
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with no crder a3 o oosts, The ordsr Annesmars A-7 Jdated




